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1. Heard learned Counsel for the petitioner, Shri B.K. Singh, learned 

Counsel for the respondent No.4 and learned Standing Counsel for the 

State.

2. The petitioner alleges encroachment and attempts to encroach his land 

by the respondent No.4 and his officials/employees. The petitioner may 

approach respondent No.4 raising his grievance, if any, or avail such other 

remedies as may be permissible in law as we cannot enter into such 

questions which may require an inquiry into facts and evidence.

3. With the aforesaid observations, the writ petition is disposed of.
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